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INTRODUCTION 

I, LehriSingh, Chrairman of the Committee on the Welfare of Schedul- 
ed Catses and Scheduled Tribes, having been authorised by the Committee 
in this behalf present this report on the reservation/representation of 
Scheduled Castes and Scheduled Tribes in the Co-operation Department, 
Haryana Urban Development Authority, Haryana State Handloom 
& Handicraft Corporation Limited and Transport Department and the action 
taken by the Government on recommendations/observations contained in 
the Nineteenth Report of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. The report is based on the replies furnished 
by the Departments/autonomous bodies, exXplanations and calrifications 
received during the deliberations and further observations/recommendations 
made by the Committee in this behalf: 

The Committee examined the Administrative Secsetaries of various 
Departments referred to in the report. 

A brief record of the proceedmngs of each meeting has been kept 
separateiy in the Haryana Vidhan Sabha Secretariat. 

The Committee wish to express theirr thanks to the Administrative 
Szcretaries of various Departments referred to in th: report and their 
Iepresentatives who appeared before the Committee for oral examination 
inregard to the rescrvation/representation of Scheduled Castes and Sched uled 
Tribes in their respective departments/autonomous bodies. 

The Committee are also thankful for the whole hearted and unstinted 
co-operation extended by the Secretary/Under Secretary and his staff. 

CHANDIGARH : LEHRI SINGH 
CHAIRMAN



REPORT 

The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes for the year 1994-95 was constituted as a result of the motion 
passed by the Haryana Vidhan Sabha in its sitting held on Ist March, 1994, 
authorising the Hon’ble Speaksr to nominate the Members of the Committee 
and also vt‘Ao appyowmt' the Chairman of the said Committee. 

N gl 

Shri Mani Ram Keharwala, a Member of the Committee, was appo-, 5 
inted Chairman of the Commuttee by the Hon’ble Speaker on 27th April ¢ ‘Iq" 
1994 who has resigned from the Committee on 24th May, 1994 and in—Tis 2, 
place Shri Lehri Singh a Member of the Committee was appointed as Chair- iy 
man on 25th May, 1994. W 

6-4: 9¢ S iy The Committee held 36 sittings till to-date. Claal, 

In its first meeting held on 23rd May, 1994 the Deputy Secretary, 
Haryana Vidhan Sabha addressed the Committee on behalf of the Hon’ble 
Speaker and explained the scope and functions of the Committee in detail, 
The Chairman while thanking the Hon’ble Speaker for nomination, assured 
that the Committee will work for improving the lot of down-trodden sections 
of the Society as also for the implementation of various Rules/ Regulations/ 
Instructions issued by the Government from timeto jims for their imple- 
mentation so far as the Scheduled Castes and Scheduled Tribes are con- 
cerned. 

The Committee selected the following departments/autonomous bodies 
for examination during the year 1994-95:— 

1. Co-operation Department. 

2. Haryapa Urban Development Authority. 

3. The Haryana State Handlcom & Handicrafts Corporation Limited, 

4. Transport Department. 

COOPERATION DEPARTMENT 

After the selection of the said Department by the Committee, the 
Haryana Vidhan Sabha Secretarnat vide letter dated 7.6.1994 requested the 
Government for sending the material relating to the reservation/represen- 
tation of Scheduled Castes/Scheduled Tribes in the Co-operation department 
within a period of fortnight. The Department vide letter dated 28.9.1994 
sent their information but the Committee could not proceed further as the 
Committee was busy with some other work. 

HARYANA URBAN DEVELOPMENT AUTHORITY 

. The Government was requested by the Haryana Vidhan Sabha Secre- 
tariat for forwarding the requisite information showing the reservation/repr 
esentation of gcheduled Castes and Sheduled Tribes in the said Department. 
The Government inspite of various reminders issued by the Haryana Vidhan
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Sabha did not send the requisite material. The Committee decided to orally eXamine the representatives of Government for non-—Supply of required material on the 6th Fabruary, 1995. The Department, however, sent the material on the 3rd Fabruary, 1995 The material supplied by the Department was incomplete therefore, the Committee could not proceed further. 

THE HARYANA STATE HANDLOOM AND HANDICRAFT CORPORATION 

10597, dated the 70 June, 1994 requested the Department to supply फट 
Scheduled Tribes during the pericd trom 1990-91, 1991-92, 1992-93, 1993-94 as it stcod on 31.3.1994. The Government vide its letter HSH and HC/ 1980, dated the 30th June, 1994 sent the material as 1t stood on 3]-3-1993 The Government was issued several reminders for Supplying घाट requisite material. Accordingly, the Department supplied the material which was received on 5.12:1994. The Committee could not proceed further {due 1o paucity of time. 

TRANSPORT DEPARTMENT 

The Committee had been selecting the Transport Department for €Xamination since 1988-89. But due to non-supply of requisite material by the Government, the Committee constitutcd for the year 1988-89 and for subszquent years were unable to examine the Transport Department. However, the Committee for the year 1994-95 8150 selected the Trans- port Department. Accordingly, the Haryana Vidhan Sabha Secretariat vide letter dated the 8ih June, 1994 requested the Government for supplying the requisite material indicating the position as it stood on 31-3-1994. The Committee for the previous years 1001 a serious note about the indifferent attitude of the Department. However, the Committee decided to orally examine the Tepresentatives of the Trans- port Department for non-supply of required material on 11-8-1994. The material now sent by the Department was on account of protracted 

for the current year (1994-95) was able to scrutinize the same and frame their recommendations/observafions. The questionnaire framed after scru- tiny was sent to the Transport Department for supplying the requisite information. The Committee after examming the departmental represen- tatives on the 9th and |4th November, 1994 made the following recommen- 

= — The department supplied lists of cadrewise Cadrewise nnmber of | position of all the posts as on 9-2-1979 (Annex- posts and representq- ture—1 to VI)and on 31st March, 1994.Besides it, tion of Scheduled the Department also supplied a statement showing Castes | the postion regarding representation of Scheduled Castes in Group A,B,C, and D services 85 it stood on 9-2-1979 and on 31-3-1994. 

The Committee recommends that the various posts in different Groups be filled up in such 8 way so that the rights of the Scheduled 
~ 

;\\ 
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Castes be preserved in accordance with the instructions issued by the 
Government in this behalf. The Committee further recommends that 
short-fall in various groups may be cleared at the earliest by taking speeial 
steps and the Commiitee be mformed about the steps takew in this 
regard. 

—_—_— During the course of cral examination it 
Non-framing of Service | was pointed out that in the absence of Service 
Rules for Group ‘C’ Rules for Group ‘D’ how the Department Wwas 
and. ‘D" regulating the services of Group ‘D’ employees. 

The Deparunental representatives admitted (hat 
there must be Service Rules for all category of classes. But in the absence 

-of these Rules the Department 15 functioning on the 98515: of Mo del 
Rules. 30 far as the finahzation of the Rules with regard: to group C’ 
employees are concerned they had finalized them: andithese would be put 
up before the Cabinet on the 17th November, 1994 and after the approval 
of the cabinet these would be notified within one month. So far as the 
finalization of Rules for Group ‘D”employees atre eoncerned, these would 
take some time. It was stated that they are working. on the said rules 
and assured the Committee that these would 9८ notified within two or 
three months. 

The Committee feel that these Rules should have been framed 
finalised' much earlier as non-framing of Rules create lot of problem to 
employees and create many hurdles in the smooth functioning of the 
Department.. The Committee strongly recommends that the Rules for 
Group ‘C” and ‘D’ be finalized at the earliest and a copy each of 
them be supplied to the Committee for their informatien and scrutiny.- 

The Committee feelsthat the instructions issued by 
Non-observance of | State Government in regard to recruitment of Ad-hoc 
Instructions and daily wages are not being observed properly by 

the Department and the resefvation quota is not 
kept in view while making such recruitments. 

The Committee, therefore strongly recommends that the instructions 
issued by the Government पा this regard should be strictly followed 
and stern action be tak:n against the Officers for non-observace of these 
instructions. 

- In their written reply the Department has stated 10810 
Non-Scheduled thrg.e non-scheduled caste sweepers are working in 
Caste sweeper their Department. The Committee while admiring the 
e \ gesture of the Department desire to koow whether 

these sweepers are actuallv performing the duties of sweepers or they have 
been assigned some other duties. 

In their written reply the Department stated that 
Relaxation of no relaxation in acadcmic qualifications and experinnce 
Experience in the | is being given to Scheduled Castes in promotion cases. 
matter of promo- | The Committee feel that in case of technical posts 
tion for Schedul- | relaxation inacademic qualfications and expsrience 15 
ed Caste neither desirable nor feasible. However, such relaxation 

- especially, in experience for non-technical posts 18 
possible so that back-log of reservation quota be wiped off expeditiously.
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.- . The Committee recommends that फीट Department should take necessary 

.steps 1 this direction and inform the Committec accordingly. 

- The Department in their written stafement have in- 
Complaint regarding| formed that 1wo complaints regarding unto uchability 
untouchability have been received. One case has been compromised 

..__________\___ and filed. The other case is pending in civil Court at Mahendergarh and फिट enquiry has been kept pending. The Hecessary 
“action in the maitter will be taken up in accordance with the 'verdict 
of the court. The Ccmmitiee disire that the culccme of the case to 
getherwith the verdict of the Court bc intimatcd for the information 
of the Commitlee. ' ’ ’ की 

During  the course of oral examination the 
-Training Centre | Departmental represzntative informed the Committce 
at Murthal that 1n the training centre at Murthal training is 

imparted to the Drivers who are in the State service. 
In the "beginning the response was very poor. The Drivers did not show 
much interest for the said training. To ensure usefulness of training being 
imparted in the training centre, Gov.romeant has issued strict instructions 
to all the Gcneral Managers to sponsor two drivers from their Depots 
for each course. The departmental representatives has also informed the 
Committee that the Government is of the view that this centre be termed 
as trainmng School and the people desirous ¢f joimng as Drivers in the 
Department may undergo the course. ’ 

- The Committee feel that such type of training is not only necessary 
but imperative keeping in view heavy traffic would also be important 
from safety point of view. 
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ANNEXURE—T -- 

Sr. Name of post 
No. 

Position ason Positionas on 
9-2-79 31-3-94 

No. of  Represented No.of Represented 
employ- by Scheduled em- by Sehedul- 

- ees Caste ployees ed Caste 

1 2 3 4 .5 6 

Group—A 

1. Transport Commissioner 1 — 1 — 

2. Additional State Trans- —_ ना 1 —_ 
port Controller 

3. Joint State Transport 1 — 3 जा 
Controller 

4. Deputy Transport 2 — 6 1 
Controller . 

5. Flyiog Squad Officer 2 — — 

6. Secretary Regional 3 ना 6 — 
Transport Authority N 

7. General Manager 11 — 19 — 

8. Chiel Accounts Officer — —_ 1 — 

9. District Attorney — ना 1 जार 

10. Senior Mechanical — — i 1 — 
Engineer 

11. Sub Divisional Engineer  — — 1 —_ 

Total 20 — 44. 

Group—B ‘ I N 

1 Establishment 1 —_ 2 — 
Officer - 

2. Extra Assistant Transport 1 S = N 
Controller 

37 Assistant District 3 — 18 2 
- Attorney -



1 2 3 4 5 

4. Statistical Officer - -1 — 1 — 

डे, _ उढ्ााया ०० 0प्रा$ (एपिएटा N 1 — 1 — 
6. Service Engineer 1 — — _ 

7. Deputy District Attorpey 1 — 1 ना 

8. Traffic Manager 18 1 28 6 
9. Works Manager 11 —_ 18 — 

10. Store Purchase 11 — 18 1 
Officer - 

11.  Accounts Office: 10 —_ 17 - — 

12. Additional General 1 — — — 
Manager 

13. Legal Advisor 11 1 6 — 

14:- Superintendent — — 23 3 

15. Prwate Sccretary —_ — 1 — 

Total 71 2 134 12 

Group—C 

1. Superintendent 14 1 — — 

2. Statistical Assistant 14 — 20 3 

3. Section Officer 11 — 23 — 

4. Accountant 15 1 34 2 

5. Junior Aulitor 49 4 56 5 

6. Assistant 72 5 89 12 

7. Senior Scale 1 — 1 — 
Stenographer > 

8. Junior Scale Steno- 17 — 24 5 
grapher 

9. Steno-ty‘pist 33 —_ o 64 9 

10. Clerk 572 50 884 ~ 120
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1 2 3 5 

1. Cashier 23 31 5 
12. Assistant Cashier 66 90 13 

13. Store keeper 45 67 8 

14. Assistant Store- 29 40 4 
keeper 

15, Computer 11 16 1 

16. Diesel Pump 68 86° 1 
Attendant 

I7. Booking Clerk 22 ' 20 2 
18. Manager-cum- 4 3 — 

Accountant 

19. Legal Adviso: 8 — — 

20. Restorer 6 9 —_ 

2l . Tyre Plant Operator 1 { — 

22. Binder ] ) — — 
23. Ticket Verifier 6 177 7 

24. Head Assisjant 3 3 — 

25. Senior Accountant 3 3 जा 

26. Stock Verifier 3 3 — 

27. Assistant Secretary 3 6 2 

28. Motor Vehicle 3 6 2 
Inspector 

29. Draftsman 1 1 — 

30. Personal Assistant — -1 — 

31. Transport Sub —_ 33 5 
Inspector 

32. Driver — — - 

33. Machineman 1 1 —_— 

34, Wireless Operator



1 2 3 4 5 . . 6 

35. Crane Driver — —_ 1 — 

36. Foreman 15 1 25 4 

37. Service Station 40 4 57 8 
Incharge ' 

38. Head Mechanic 46 7 64 9 

39. Head Electrician 19 न 23 5 

40. Head Blacksmith 10 1 13 3 

41. Head Carpenter 10 1 14 2 

42. Head Welder 6 — 6 — 
43. Head Painter 6 — 6 » — 

44. Head Tyreman 6 1 10 3 

45. Head Dent beater —_ —_ 1 1 

46. Mechanic 405 29 न. 647 69- 

47. Fitter १ 320 32 483 66 

48, Carpenter 98 7 187 18 

49. Electrician 137 9 213 19 

50. Welder 35 2 73 

51. Painter 37 2 75 7 

52. Tyreman 83 12 158 31 

53. Upholsterer 32 13 51 23 

54. Blacksmith 95 17 183 33 

55. Valcanizer —_ 4 — 

56. Tin Smith — 3 — 

57. Turner 18 — T 271 2 

58. Battery Attendant 17 — 34 4 

59 . Radiator Repairer 29 1 47 5 

60. Borer 14 - 21 1 ः 

61. Projectinist 1 — एहू "व



2 3 4 5 6 

62. Tyre Resoling 00618007 1 — 1 ला 

63. . Tyre tube Repairer 2 —_ 1 —_— 

64. Celeberating Mechanic 1 — 1 —_ 

65. Tyre Vulcapizer 1 — 1 — 

66. Assistant Fitter 354 36 523 67 

67. Assistant Carpenter 42 5 91 8 

68 . Assistant Eleetrician 80 12 129 16 

69. Assistant Welder 26 2 52 6 

70. Assistant Painter 25 —_ 42 3 

71. Assistant Tyreman 63 5 102 18 

72. Assistant Up olster 13 — 26 5 

73.  Assistani"Blacksmith 50 6 83 14 

74. Assistant Tinsmith 1 — 5 — 

75. Assistant Turner 10 — 19 2 

76. Assistant Battery 3 — 14 — 
Attendant ) 

77. Assistant Radialor 20 1 33 2 
Repairer 

78. Assistant Borer — — 4 — 

79. Tyre retrading Plant 1 — 2 — 
« Operator o 

80.  Generator Mechanic - — 2 ‘ i._‘ — 

81. Tyre Retrading — - 1 — 
Repairer 

82. Assistant Glass Cutter — —_ 3 — 

83. Grinding Machine 1 न — न 
Operator 

84. Technician 8 -- 8 — 
-85. Dent Beater _ — T g "4
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1 2 3 -4 - 5 6 

" 86. Station Supe rvisor ™" 5 4 37 10 
~87. Welfare Inspector 9 1 14 2 

88. Chief Inspector °* 21 2 38 6 

89. Inspector 376 36 485 66 

90. Store Purchase 12 —. 19 2 Assistant 

91. Chief Store Keeper 11 2 18 3 

92. Welfare Officer 2 न 2 — 

93. Duty Inspector 2 — 2 — 

94. Yard Master 38 4 31 4 

95. Sub Imspector — — 828 115 

96. Vehicle Supervisor —_ —_ 2 —_ 

97. Driver 3355 271 5834 697 

Driver—5181 ) 
SC—642 Graded ) 

) 
Driver ) 
on contractual ) 
basis —653 ) 
SC—55 ) 

98. Conductor 3170 341 5697 982 
Conductor 
Graded -—5353 
Conductor S.C.—916) 
on contra- ) 
atual ) 
basis —344 SC—66) 

99. Adda Conductor 819 45 23 1 

100. Car/Jeep Driver 24 2 35 5 

101. Laboratory Table 1 —_— — — 
Assistant
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1 2 3 4 5 6 

102  Mechanic-cum- 1 — —_ — 

Generator ’ 
Gperator 

103. Junior Engineer — —_ 2 — 

Total 11170 993 18433 2571 

Percentage 1979-+8.88% 
say—9% 

GROUP D 

1. Daftri 12 

2. Peon 122 

3. 'Gunmarn , 63 

4. Sweeper 126 

5 Mali 16 

6. Chowkidar 134 

7. Chowkidar-cum-Peon 1 

8. Helper _ 522 

9, Cleaner 111 

10 Store Boy 76 

11. Water Carrier 23 

12. Washing Boy 70 

13. Sweeper-cum- 6 

Chowkidar 

14, Waiter i 14 

15. Mate 7 

16. Cook Indian-cum- 
English _ 

17. Halwai 3 

18, Assistant Halwai 3 

199413 94% 
say—14%, 

124 

(9.2.79 to 31.3.94)
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“Cook 

Assistant cook 

Boiler Attendent 

Coolies 

Butler 

Jamadar 

Record Lifter 

Anno uncer 

Caner 

Barber 

Total 

2 — 6 3 
3 — 7 1 

5 — 7 _ 
3 — 3 — 

2 — 3 1 
1 1 1 1 
1 — 1 _ 

— — 5 1 
— — 3 = 
—_ —_ 1 — 

1327 301 2592 742 
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ANNEXURE-II 

Sr. Name of post Created Filled Out of which 

No. Total filled by Schedule 

Direct By Caste candidates. 
promo- 
tion Direct Promo - Total 

' tion 

1 2 3 4 5 6 7 8 9 

Group-A > 

1. Additional State 1 - 1 — 1 — न — 

Transport Contr- 
oller - 

2. Joint 51816 2 1 1 2 - — —_— 

Transport Con- 
troller 

) 

3. Deputy Transport 4 न 4 4 न 1 1 

Controller 

4. Flying Squad 2 — 2 2 — —_ —_ 

Officer 

5. Secretary 3 3 ना 3 —_ —_ —_ 

Regional Transport 
Authority 

6. General Manaper 8 3 5 8 — -- — 

7. Chief Accounts 1 1 ना 1 — — _ 

Officer - 

8. District Attorney 1 1 —_ 1 ना — —_ 

9. Senior Mechanical 1 ना 1 1 न - — 

Engineer 

10. Sub Divisional 1 1 न 1 — —_ — 

Engineer 

Total 24 11 13 24 —_ 1 1 

Group—B 

1. Establishment 1 — 1 ] - - __ 
© Officer - 

2. Assistant District 15 15 — 15 — —_ 
Attorney 



3. Traffic Manager 10 —_ 10 10 — 4. Works Manager 8 1 6 7 — 5. Store Pdrchase 9 — 7 7 — cer 

6. Accounts Officer 8 7 — 7 — 7. S-upe-riutendent 9 « 2 7 9 — 8.  Private S:cretary 1 1 —_ 1 = 9. Senior Accounts 1 — — — —_ cer 
__\—\ Total 62 26 31 57 *\\-—; 

Note :—14 Posts of Supdt. were made gazetted . Group—C 

1. - Statistica] Assistant 6 1 5 6 - 2 Sicuop Officer 12 12 —_ 12 — 3. Accountant 22 3 16 19 = 4. Junior Auditor 12 —_ 7 7 — 5. Assistant 24 - 17 17 — 6. Senior scale 1 — 1 1 — Stenographer - 
7. Junior scale 8 1 6 7 — 

Stencgrapher - 
8. Steno-typist 35 29 2 31 8 9. Clerk 28 B0 32. g 63 10. Cashjer 11 — 8 8 — 

11.  Assistant Cashier 33 8 16 24 —_ 12. Store-keeper 23 ला 22 22 —_ 13.  Assistant Store- 16 1 10 11 — keeper 

14. Computer 6 5 — 5 1 

8§ ८ 

2 3 

3 3 

- \_\ — 

5 5 
—_———— 

] q 
1 1 
7 7 

5 5 

— 8 
8 71 
4 g4 
9 9 
5 5 
3 3 

Pk
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-2 3 - . - % 5 री 9 4 5 6 8 ] 9 N 

15. Diesel Pump 26 16 4 " 20 —_ 5 
Assistant 

16. Restorer 3 2 1 3 — —_ 

17. Ticket Verifier 171 168 3. 171 — 7 
18. Assistant Secretary 3 —_— 3 3 2 2 

19. Motor Vehicle 3 3 —_— 3 2 2 
Inspector 

20. Personal Assistant 1 — 1 1 — — 

21. Transport sub 33—~ 33 33 5 5 
Inspector 

22. Crane Driver 1 1 — 1 — — 

23. Foreman 10 — 10 10 
24. Serviee Station 23 — 17 17 4 4 

Incharge 

25. Head Mcchanic 18 — 18 18 2 2 

26 Head Electrieian 6 — 4 4 5 5 

27. Head Black Smith 4 — 3 3 2 2 

28. Head Carpenter 4 —_ 4 1 1 

29. Head Tyreman 6 — 4 4 2" 2 

30. Head Dent beater 1 —_ 1 1 1 1 

31. Mechanic 262 19 239 2358 40 40 

32. Futer 184 ‘9 166 175 34 34 

33. Cirpenter 101 10 85 95 11 11 

34. Electrician 76 11 65 76 10 10 

35. Welder दि 39 6 32 38 3 4 

36. Painter 42 7 31 38 % 5 

37 Tyféman 79 —_ 79 79 18 . 19 

38. Upholsterer 19 1 18 19 10 10 
39. Blacksmith 102 5 83 83 15 16
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1 -2 ना =3 -4 5 6 8 -9 

40. - Tinsmith -~ -~ 1 —_— 1 1 — — 

41. Turner 10 1 8 9 2 2 

42, Battery Attendant 17 — 17 17 4 4 

43. Radiator Repairer 19 1 17 18 4 4 

44. Borer 9 5 2 7 1 i 

45. Assistant Fitter 193 (7 163 80 31 31 

46. Assistant Car- 54 4 45 49 3 3 
penter 

47. Assistant Electri- 57 4 48 52 3 4 

cian 

48, Assistant Welder 29 2 24 26 4 4 

49. Assistant Painter 21 2 15 17 3 3 

50. Assistant Tyreman 44 1 38 39 12 13 

51. Assistant Uphol- 14 ना 13 13 5 5 

sterer 

52  Assistant Black- 38 5 28 33 7 8 

smith 

53. Assistant Tinsmith 4 2 2 — —_ 

54. Assistant Turner 10 —_ 9 2 2" 

55. Assistant Battery 11 2 9 11 — — 

Attendant 

56. Assistant Radiator 15 3 12 15 1 1 

Repairer 

57. Assistant Borer S — 4 -4 न — 

58. Tyre Retrading 1 — ना — 

Plant Operator 

59. Genrator Mechanic 2 — 2 2 — — 

60. Tyre Retrading 1 — 1 1 - = 

Repairer J - . 

61. Assistant Glass 3 — 3 .3 — — 

Cutter 

— 2 2 Dent Beater 3
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2 3 4 6 7 8 9 

63. Station Supervisor 5 — 5 5 — 5 5 

64. Welfarc Inspector 10  — 5 5. — 1 1 
65. Chief Inspector 24 1 13 14 — 5 5 

66. Inspector 128 17 92 109 3 27 30 

67 Store Parchase 7 ' — 7 7 — 2 2 Assistant 

68. Chief Storekeeper 7 —_ 7 7 = 1 1 

69. Sub Inspector 852 — 846 846 — 115 115 
70. Vehicle Supervisor 2 - 2 2 — — — 
71. Yard Master 5 — — — — — — 

72. Drivers Including 2272 2272 न 2272 398 28 426 contractual basis 

73 Condurtor In- 2527 2527 — 2527 641 ना 641 cluding contract- 
ual basis 

74 Carffeep Driver 12 12 — 12 3 — 3 
75. Junior Engineer =~ 2 2 — 2 — — — 

Total : 8163 5478 2487 7965 1136 4384 1620 

Group D 

1. Daftri 11 4 6 10 जा || 1 

2. Peon 122 122 — 122 35 ना 35 

3. Gunman 35 33 — 33 9 — 9 

4. Sweeper 236 236 — 236 235 — 235 

5. Malj 19 19 — 19 6 — 6 

6 Chowkidar 125 120 — 120 27 — 21 

7. Chowkidar-cum- 1 1 — 1 1 - 1 
Peon 

8. Helper 647 621 11 632 83 — 83



18 

1 2 3 4 5 6 7 

9 Store Boy 41 39 — 39 5 — 5 

10. Water carrler 23 22 1 23 0 6 — 6 

11. Washing Boy 68 53 1 54 14 -- 14 

12 Sweeper-cum-Chow- 4 4 —_ 4 4 — 4 

kidar 

13. Mate 2 2 — z 2 —_ 2 

14, - Assistant Halwai 1 1 —_ i — — — 

15. Cook 4 4 — 4 3 @ — 3 

16. Assistant Cook 4 4 — 4 1 — 1 

17. Boilor Attandant 2 1 1 2 —_ - = 

18. Butler 1 1 — 1 — _ —_— 

19. Announcer 5 2 — 2 — जलता 

20. Canper 1 1 जा 1 — न — 

Total : 1352 1290 20 1310 431 
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STATEMENT SHOWING THE RESERVED POSTS FILLED BY NON 
SCHEDULED CASTES CANDIDATES DURING THE PERIOD 

FROM 9-2-79 to 31-3-94 

Name of Group The Reserved Posts filled 
by Non Scheduled Caste 
Candidates 

1 2 

Category 

Group C 

1. Statistical Assistant 1 

2. Section Officer 2 

3. Accountant 3 

4. Ticket Verifier 27 

5. Transport Sub Inspector 1 

6. Head Mechanic 2 

7. Mechanic 12 

8. Fitter 1 

9. Carpenter g 

10. Electrician 5 

11. Welder 4 

12, Painter 3 

13, Blacksmith 2 

14, Assistant Fitter 5 

15. Assistant Carpenter 6 

16. Assistant Electrician 6 

17. Assistant Welder ] 

18. Assistant Tin Smith 1 

19. Assistant Battery Atten'dant 2 

20. Assistant Radiator Repairer 2 

21. Assistant Borer ! 
22. Sub Inspector 54 

23, Driver 28 

जि 

Total 177 
———
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2 

Group D 

1. Dafiri 1 

2 Helper 43 

3. Stere Boy 3 

~—
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QUESTION NO. 4 

ANNEXURE—1V 

STATEMENT SHOWING THE NUMBER OF SCHEDULED CASTED 
HAVE BEEN APPOINTED IN EXCESS THEIR RESERVED POSTS 

DURING THE PERTOD FROM 9-2-79 TO 31-3-94 

Name of Greup Number of Sch:duled Caste 
Excess of Reserved Posts 

B 1 2 

Category 

Group C 1 

1. Assistant 4 

2. Junior Scale Stencgrapher 4 

3. Steno Typist 2 

4. Clerk 9 

5. Cashier 2 

6. Assistant Cashier 4 

7. Store Keeper 1 . 

8 Assistant Store Keeper 1 

9. Diesel Pump Assistant 1 

10. Assistant Secretary 2 

11. Motor Vehicle Inspector 2 

12. Foreman 1 

13. Servtce Station Incharge 1 

14. Head Electrician 4 

15. Head Black Smith 2 

16. Head Tyreman 1 

17. Head Dent Beater 1 

18. Tyreman 3 

19. Upholster 6 

20. Battery Attendant 1 

21. Assistant Tyreman 3
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1 
2 

22.  Assistant Uphelster 
3 

23. Assistaiit Black Smith 2 
24. Dent Beater 

1 
25. Station Supervisor 5 
26. Chief Inspector 2 
27. Inspector 

8 
28. Storc Purchase Assistant 1 
29. Conductcr 

136 

30. Car/leep Driver 1 

Total 216 

Group D 

1. Peon 
11 

2. Gunman 3 

3. Sweeper 
188 

4. Mali '~ 2 
5. Chowkidar ) 3 

6. Chowkidar-cum-Peon 1 

7. Water Carrier 2 

8. Washing Boy 3 

_ 9. Sweeper-cum-Chowkidar 3 

10 Mate 2 ‘ 

11. Cook 2 - 
Total 220 



ANNEXURE—V 

STATEMENT SHOWING THE LIST OF CLASS I & 11 OFFICERS 

WORKING IN TRANSPORT DEPARTMENT, HARYANA 

HEAD OFFICE 

Class-I 

AS ON 31-3-94 

Sr. Name of the Officer 
No. 

Designation 

S/Shri 

I R.S. Gujral, I.A.S. 

2. S.K. Joshi, H.C.S. 

3. V.B.Arora, H.C.S. 

4  Surjit Sngh Bakshi 

5 M. 5. Sihag 

6 प्र. 6. Taneja 

7. S.D. Kburana 

8. M.S. Ahlawat 

9. K.S. Mukhra 

10. V. S.Joon 

11, Bhoop Singh 

12. Som Parkash Gupta 

13. M. S. Verma- 

14. S. L. Chhabra 

15. S.C. Rana 

Transport Commissioner 

Additional State Transport 

Controller 

Joint State Transport Controller 
(Administration) 

Joint State Transport Controller 

(P&D) 

District Attorney . 

Chief Accounts Officer 

Deputy Transport Controller 

(Tech.) 

Deputy Transport Controller 
(Stores) 

Deputy Transport Controller 
(Personal) 

Deputy Transport Controller 
(Tech.) 

Deputy Transport Controller 
(Technical) 

Sub-Dwvisional Engineer 

Senior Mechanical Engineer 

Joint State Transport Con- 

troller ondeputation with, 
HREC 

Flying Squad Officer (Tech)



1 2 3 

16. R.P. Chawla Flying Squad Officer (Traffic) 
17. M. S. Ohlan Flying Squad Officer 
18. N.S Phogat Flying Squad Officer 
Class-11 

S/Shri 

1. Sudhir Nagar Deputy District Attorney 
2. Sushil Kumar Assistant District Attorney 
3. Rajbir Assistant District Attorney 
4. Varinder Kumar Statistical Officer 
5. Subhash Sharma Establishment Officer (General) 
6. S.P, Gupta Traffic Manager (Head Quarter) 
7. S. XK. Bansal Superintendent 
8. Jaswant Singh Superintendent 
9. O.P Kakar , Supenntend ent 

10. R. B. Anchal Scnior Accounts Officar 
(Head Quarter) 

11. Nand Kishore Private Secretary 
Secretary, Regional Transport A uthorities 

Class-I 

S/Shri 

I. 

2. 

6. 

Gurdev Singh, H.C S 

Bahadhur Singh, H.C 5. 

Chander Shekher, H.C.S. 

Balraj Singh, H.C.S. 

N.K. Singla, H.C.S. 

Sanjay Joon, H.C.S. 

Class-I Haryana Roadways 

1. 

S/Shri 

Ashok Kumar Bishno1, H.C.S. 

Secretary, Regjonal Transport 
Authority, Ambala. 

Secretary, Regional Transport 
Authority, Karnal. 

Sscretary, Regional Transport 
Authority, Faridabad , 

Szcretary, Regional Transport 
Authority, Rohtak. 

Secretary, Regtonal Transport 
Authority, Hissar. 

Secretary, Regional Transport 
Authority, Rewari. 

General Manager, Haryapa 
" Roadway, Sonepat, 
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2. V.K. Verma, H.C.S. General Manager, Haryana 
Roadways, Chandigarh. 

3. Radha Krishan, H.C S. General Manager, Haryana 
Roadways, Rewari. 

4. Wazeer Singh, H.C S. General Manager, Haryana 
Roadways, Panipat. 

5. Mehtab Singh, H.C.S. General Manager, Haryana 
Roadways, Gurgaon. 

6. Lajvir Singh, H.C.S. General Manager, Haryana 
Roadways, Ambala. 

7. Sh. Balbir Singh Malik H.C.S General Manager Haryana 
Roadways Kurukshetra 

8. Sh. Rohtash Singh Kharb, H.C.S. General Manager Haryana 
Roadways Sirsa 

9. Sh. Sultan Singh General Manager Haryana 
Roadways Dadri 

10. M.P. Bansal, H.C.S. General Mapager Haryana 
Roadways Hisar ) 

11. Balraj Singh, H C.S. General Manager Haryana 
Roadways Rohlak 

12. K.K. Gupta, H.C.S. General Manager Haryana 
ः Roadways Yamuna Nagar 

13. B.S. Yadav General Manager Haryana 
’ Roadways Fatehabad 

14. Ashok Sangwan, H.C.S. General Manager Haryana 
Roadways Faridabad 

15. Rajbir Singh Kundu General Manager Haryana 
Road ways Bhiwani 

16. S.C. Goel General Manager Haryana 
Raadways Jind 

17. S.K. Goel General Manager Haryana 
Roadways Kaithal 

18. M.L. Kaushik, HCS General Manager Haryana 
Roadways Delhi 

19. Rao Siri Krishan, H.C.S. General Manager Haryana 
Roadways Karnal 

20. J.P.S. Sangwap, H.C.S. Flying Squad Officer, I.S.B.T. 
Delhi
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1 2 

‘Class II ‘Traffic-Manager 

S/Shri 

1. D.N. Dalal 

2. Dharam Chand Pawar 

3. M A. Faruqi 

4. D.K. Gupta 

5 S.P. Gupta 

6. Lajpat Raij 

7. Hari Ram 

8. Shiv Hari Charan Dass 

9. Narain Dass 

10. Balwant Singh 

11. R.S. Chaudhri 

12. O.P. Bishnoi 

13. Jagbir Singh 

14. Kuldeep Singh 

15. Bhanwar Jit Singh 

16 Mamu Ram 

17. Shiv Ram Sharma 

18. Kehar Singh Ahalawat 

19. Man Singh 

20. Ram Kumar 

21. Mahi Pal Singh 

22. Baljit Singh 

23, R. L. Bedi 

24, D.P S Rohila 

25. Jawla Parshad 

Works Managers 

S/Shri 

1. Jagbir Singh 

2. B.K. Jain 

3. Ishwar Chand 

4. Rajinder Singh 

Traffic-Manager 

~—do— 

—do— 

—do— 

—do— 

—do— 

—do— 

Sharma —do— 

—-do— 

—do— 

—do— 

—do— 

—do—- 

—do— 

—do— 

—do— 

-~ do— 

—do— 

—do— 

—do— 

—d o— 

~—do~— 

—do— 

—do— 

—do— 

Works Manager 

—do— 

—do— 

—~—do— 
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5. Jai Narain Verma Works Mahpager 

6. R. K, Goyal r—do— 

7. D. D, Maing —do— 
8. M. R. Bbhatia —do— 

9. B. D.Sharma —do— 

10. O.P Sharma —do— 

11. Ranbir Singh —do— 

12. 0. P. Gupta " —do— 

13. Kimt1 Lal Dua —do— 

14, Anil Kumar —do— 

15. Hari Dev Sharma —do— 

16, R. D. Garg —do— 

17. Satish Kumar, Ruhila —do— 

18- Dina Nath —de— 

Superintendent 

S/Shrt 

1. J. C. Bhutani Superintendent 

27 R. L. Khurana —do— 

3: -Sukh Chand —do— 

4, Mool Chand Verma —do— 

5. L. D. Gandhi —do— 

6. 8. K. Nagpal —do— 

7. R. S Bhoria —do— 

8. Gulshan Rai —do— 

9. R, P. Gupta * _do— 

‘10, Satya 90%: —do— 

1{- N. 5. Gupta - '—do— 

12. Sat Raj Verma ' do— 

13. A. C. Batra —do— 

14...K.-D. Sharma —do— 

15. - Gopal Krishan Chardra . i—do—--
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S/Shri 

16, O. P. Dhanda Superinjendent 
17. L. D. Brar —do— 

18. Hans Raj 
—do— 

Accounts Officer 

1. D.S. Hooda Accounts Officer 
2. R.K. Sukhija —do— 

\ 3. 8.0. Vohra —do— 
4. R.K. Dhiman —do— 

5. Surinder Kumar Gupta —do— 

6. C.D. Sharma —do— 

7. Ram Kanwar —do— 

8. Chander Singh Sangwan —do— 

9. Bal Krishan —do— 

10. Het Ram —do— 
11. D.R. Gupta 

—do— 

12, Diwan Chand Rajla —do— 
13. S.K. Garg —do— 
14. Dev Raj Mangal —do— 

15. S.L. Sachdeva —do — 

16. S.C. Dogra 

Store Purchase Offtcer Class-II 

1. Roshan Lal 

2. T.N. Sant 

3. Baljit Singh 

4. M.M. Chadha 

5. Lajpat Rai 

6. Balwant Singh 

G.C.W. Haryana 

Store Purchase Officer 

—do— 

—do— 

—do— 

—do— 

—do— 
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S/Shri 

7. K.L. Sharma 

8. P.N. Kumar 

9. Ranbir Singh 

10. Sham Sunder Ghambir 

11. Mir Singh 

12, Chattar Singh 

13. Ranbir Singh 

14. Jai Bhagwan Singh - 

15. Dilla Ram 

16. Ved Parkash 

17. Ramesh Chand Aggarwal 

Legal Advisor Class-II 

1. 

10. 

Assistant District Attorney Class-II 

1, 

2, 

3. 

4 

2 

3 

4 

5 

6. 

7 

8 

9. 

V.K. Kholi 

Jagbir Singh 

Raj Singh 

P.K. Sachdeva 

Suresh Chand 

Viayvir Singh 

Randhir Singh 

Anant Ram Goel 

Sajjan Slngh 

Sat Narain Gaur 

Subash Bishnoi 

Balminder Singh — 

V.P. Nagpal 

Kuldip Singh 

Store Purchase Officer 

—do— 

—do— 

Legal Advisor 

—do— 

Assistant District Attorney 

—do— 

—do— 

—do—
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S/Shri Assistant District Attorney 

5. . Anil Bhardwaj —do— 

6 Radhey Sham —do— 

7. Satbir Singh Yadav —do— 

8. Balinder Singh —do— 

9. Karambir Singh —do— 

10  Rajinder Kumar Bawa —do— 

11. Mohan Lal —do— 

12. Atma Ram Bishnoi —do— 

13. Rajinder Singh Yadav —do— 

R TTYRINYS O 
1.
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QUESTION NO. 20 

Annexure—VI 

Information of vacant posts as on 3(-3-94. 

Name 04 posts No. of Date of which Sr. 
No. posts lying vacant 

1 2 3 4 B 

Group—A Nil Nl 

Group—B- 

1 Senjor A\Ccounwt_s Officer 1 8/93 

2. Store purchase Officer 2 1.9.93 

3. Works Manager 1 2.9.93 

4. Accounts Officer 1 7.1.94 

5. Service E ngineer — — (Pay of other 
official 1s being 
drawn) 

6. Extra Assistant Transport — — (—do—) 
Controller नए 

5 

Group—C - 

1. Accountant 3 1=1-2-90 
o 1=11-11-93 

1=5-3-90 

2. Junior Auditor’ (5) 1->1-1-93 
1==12-3-93 
1=1-3-93 
1=25-7-91 1-9-93 

3. Assistant - 7 2=23-3-93/1-4-93 
- 1=1-11.92 1=1-5-90 

2=1.5-91 1=1.4-93 

4. Junior Scale Stenographer 1 1=15-2-89- . 

5. Steno-typist 4 1=16-7-93 1—15-2-89 
. 1=1-4-93 1=3-94 ) 
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7. 

8. 

10. 

11. 

13. 

14. 

15. 

"16. 

17. 

Clerk 

Cashier 

Assistant Cashier 

Store Keeper 

Assistant Storekeeper 

Computer 

Diesel Pump Attendant 

Senior Accountant 

Foreman 

Service Station Incharge 

Head Electrician 

Head Blacksmith 

11 2=13-6-90 

2=]-5-91 
1=1-5-91 

2==25-7-92 

2=22-9-93/1-4-93 

2==28-3-94/22-3-94 

3=1-4-81/7-11-92/ 
10-1-93 

4=16-12-93, 20-9-93/ 
3-11-93/9/93 

1=1-12-89 
1=13-6-90 
1=31-8-90 
2==8-11-92 

1=1-9-93 

1=1-4-92 

2=1-2-91 
2=13-6-90 

1=1-5-91 

2=9/91/11/93 
1==3/86 
1=4/93 
1=2/91 
1=15-2-89 

1==2/94 

2=10/93/27-4-91 

2=8/93/9/93 

2=1-5-91 

1=1-2-94 

1=30-11-90 

1=2/92 
1=1-5-93 

1=30-11-90 

~
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1 2 3 4 

18. Head Tyreman 2 1=31-5-88 
1=1-12-92 

19. Mechanic 4 1=1-2-94 

2=8/93 
=1-3-93 

20. Fitter 9 5=11/93 
- 1=1/93 

1=1-1-93 

2=25-7-92 

21. Carpenter 6 1=1-2-79 

1=8/93 

3=1-9-93 
1=25.2-93 

22 Welder 1 1=13-2-93 

23. Painter 4 1=1/92 

3=1-11-92 

24, Blacksmith 14 5=1-3-83 

5=1-2-92 

1==13-6-90 

3=22-1-92 

25. Turner 1 1=30-8-91 

26. Radiator Repairer 1 1—2/90 

27. Assistant Fitter 13 3=11/92 

1=1-6-93 
2==5-10-89 

1=22-12-89 

2==13-6-90 

2=25.7-92 

2:=25-2.93 

28. Assistant Carpenter 5 3=12/9. 

1=17-3-89 

1m=13-6-90
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1 2 4 5 6 

29. Assistant- Electrician 5 2=1.7-93 
) ) 2=12-7-91 

1=14-11-90 

30. Assistant Weldcr 3 1=1/93 
1=1-6-92 

- 1=5.10-89 

31. Assistagt-Painter 4 3=1-12-92 
T 1=13-6-90 

32 Assistant tyreman 5 3=11/93 
1=1-10-92 

e 1=23-1-89 
33. Assistnat Upholsterer | =13-6-90 

34. Assistant Blacksmith 5 =1/93 
3=1-4-92 

=1-2-90 

35. Assistant Turner 1 1=22.1-92 

36, Assistant Borer 1 1=3,4,92 - 

37. Dent beater __ 1 1=5-9-91 

38. Welfare Inspector 5 1=31-10-92 1=1-5-91 

1=1-4-93 =16-4-92 

1=5/91 

39. Chief Inspector 10 =15-5-93 =1-1-93 
. 1=1-9-92 1=4/92 1=2/93 

] 1=21-2-94 1=1-5-91 2=1.4.93 
i 1=1-2-94 

40. Inspector - 19 1=4-4-93 1=1.9-92 

1=1-5-92 1=19-12-91] 

3—8/93 1=31.3-91 
1=2/94 2=4/93 
5=10/89 6/90,1/92° & 7/92 
=3-11-92 

2=10-1-93 
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sty Sy D T T e e X 

41. 

42, 

43, 

Yard Master 

Sub Inspector 

Borer 

GROUP D 

1. 

2. 

3. 

Daftri 

Gunman 

Chowkidar 

Helper 

Store Boy 

Washing Boy 

Announc: r 

e o ot g et e s e 

12 

2 

Total —208 

15 

14 

1=1:9:92 
1==1-1-91 
l~——41-__2-92 

1-4-1-92 
3=130-4-89 

] =5-2-90 

2==3/94 

1==31-7-93 

1=23-7-93 

1=30-9-93 

2=4/93 

1==1/93 
2=3/93 

1=1.7-93 

21-11.89 

2:=1-4-93 

2:==1-2-90 
1==30-3-94 

1=1-1.7-91 
1-11-91 

1=3/87 
1=1-3-90 
1=1-5-91 

5=1-5-91 

: 

1=22-1-92 

2-1 5-2-89 

11-29.8-9% 
1—1-11-82 

1=7/93 

4=1.4.90 

1==208.92- 

2=13.6-90 

3-22/92
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व o - GENERAL RECOMMENDATION 
-~ -.During 1994-95, while examining various departments, the Committee observed thaj the departments did not send information required by the Committee in spite of reminders by the Haryana Vidhan Sabha Secretariat 

and recommend that the Chief Secretary to Government, Haryana, may again take up the matter with the Adminis_trative Secretaries. 
IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS CONTAINED IN 19TH REPORT 

The Committee considered/scrutinised the action taken by the Government 00 the recommendatic ns/observations contamned in its [90 Report. In the ८8565 where the replies were not received from the Government, the Government was reminded by the Haryana Vidhan Sabha Secretariat., The Committee crally examined the representatives of the concerned Depar_tments/Gover_nment for not supplying the information about the action taken on the reccmmendations of the Committee, 
The Committee felt satisfied with the action taken by the Govern- ment on some of the recommenc.‘ations/cbservations, dropped them. The recommendations/cbservations which are still cutstanding, are shown on 

the following’ Piges -alongwith further observations of the Committee,
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. 
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gi
ve
n 

to
 

फि
ट 

Sc
he
da
le
d 

Ca
st
es
 

by
 

th
e 

de
pa
rt
- 

me
nt
 

in
 

th
e 

ab
se
nc
e 

of
 

in
st
ru
ct
io
ns
 

ir
om
 

th
e 

Go
ve
rn
me
nt
 

wi
th
 
re
ga
rd
 

to
 

th
e 

en
- 

fo
rc
em
en
t 

of
 
re
se
rv
at
io
n 

po
li
cy
 

at
 

th
e 

ti
me
 

of
 

su
ch
 

ap
po
in
tm
en
ts
, 

Th
e 

Co
mm
it
te
e,
 

th
er
ef
or
e,
 

r
e
c
o
m
m
e
n
d
 

th
at
 

G
o
v
e
r
n
m
e
n
t
 

sh
ou
ld
 

is
su
e 

in
st
ru
ct
io
ns
 

en
fo
rc
in
g 

re
se
r-
 

va
ti
on
 
po
li
cy
 

at
 
th
e 

ti
me
 

of
 
ap
po
in
tm
en
ts
 

on
 

ad
li
oc
 
ba
si
s/
da
il
y 

wa
ge
s.
 

—
—
—
—
~
-
—
—
 

Th
e 

De
pa
rt
me
nt
 

ga
ve
 

a 
Re
se
rv
at
io
n 

li
st
 
of
 
th
e 

In
du
st
ri
al
 

fo
r 

wa
rd
s 

Tr
ai
ni
ng
 

of
 

te
ac
he
rs
 

In
st
it
ut
es
 

 a
lo
ng
wi
th
 

in
 

se
rv
ic
e 

th
ei
r 

lo
ca
ti
on
 

as
 
al
so
 

th
e 

ग
ए
 

na
me
s 

of
 
th

e 
tr
ad
es
 

in 
wh
ic
h 

th
e 

tr
aj
in
in
g 

wa
s 

be
in
g 

im
pa
rt
ed
 

It 
wa
s 

al
so
 
in
fo
rm
ed
 

th
at
 

th
e 

de
pa
rt
me
nt
 

ha
s 

re
se
rv
ed
 

50
% 

se
at
s 

un
de
r 

th
e 

Cr
af
ts
ma
n 

Tr
ai
ni
ng
 
Sc
he
me
 
an
d 

Vo
ca
ti
on
al
 

Ed
uc
at
io
n 

Sc
he
me
 

fo
r 

va
ri
ou
s 

ca
te
go
ri
es
 

th
e 

de
ta
il
s 

of
 

wh
ic
h 

ar
e 

gt
ve
n 

as
un
de
r 

:—
 

Sr
. 

Ca
te
go
ry
 

Pe
rc
en
ta
ge
 

No
. — 

. 
Sc
he
du
le

d 
Ca

st
es

/S
ch

ed
ul

ed
 

Tr
ib

es
 

20
% 

2.
 

Ex
-S

er
vi
ce
ma
n/
Th
ei
r 

wa
rd

s 
16
% 

3. 
Ba
ck
wa
rd
 

Cl
as
se
s 

10
% 

4. 
Ba
ck
wa
rd
 

Ar
ea
 

2%
 

No
 
Ch
an
ge
 

in
 
th

e 
Pr
ev
io
us
 
Po
li
cy
 

ha
s 

be
en

 
ma

de
. 

He
nc

e 
no
 
fu

rt
he

r 
ac
ti
on
 

is 
re

qu
ir

ed
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te

st
 

po
si

ti
on
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o 

5. 
Ou

ts
ta
nd

in
g 

sp
or
ts
me
n/
wo
me
n 

2%
/ 

It 
wa

s 
al

so
 
in
fo
rm
ed
 

th
at

 
a 

se
pa
ra
te
 

po
li
cy
 

fo
r 

ad
mi

ss
io

n 
un

de
r 

th
e 

Te
ac
he
rs
 

Tr
ai

ni
ng

 
Co

ur
se

 
ha
s 

be
en

 
fr

am
ed

, 
th

e 
de

ta
il
s 

of
 
wh

ic
h 

ar
e 

gi
ve

n 
85
 
un

de
r 

ना
 

Sr
. 

Ca
te
go
ry
 

‘1.
 

Sc
he

du
le
d 

Ca
st
es
/S
ch
ed
ul
ed
 

Tr
ib
es
 

2
0
%
 

2. 
Ex

-S
er

vi
ce

ma
n/

Th
ei

r 
wa
rd
s 

5%
 

3..
 

.B
ac
kw
ar
d 

Cl
as

se
s 

10
% 

4.,
 

Te
ac
he
rs
 
1 

Se
rv

ic
e 

5%
 

5. 
Wi
do
ws
/O
rp
ha
n/
Di
vo
rc
ed
/ 

* 
Fa
th
er
le
ss
 

. 
10
% 

In
 

re
pl

y 
to

 
th

e 
qu
es
ti
on
 

of
 
th

e 
Co
m-
 

mi
tt

ee
, 

th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
 

in
- 

fo
rm
ed
 

th
at

 
th

er
e 

18 
no

 
re
se
rv
at
io
n 

fo
r 

th
- 

wa
rd
s 

of
 

te
ac
he
rs
 

in
 

se
rv
ic
e.
 

Th
e 

Co
mm
it
te
e,
 

af
te

r 
pe

ru
si

ng
 

th
e 

ab
ov

e 
sc
he
me
s,
 

r
e
c
e
m
m
e
n
d
 

th
at
 

th
e 

Go
vt
. 

sh
ou
ld
 

ex
am
in
e 

th
e 

po
in
t 

fo
r 

en
fo
rc
in
g 

th
e 

re
se
rv
at
io
n 

fo
r 

th
e 

wa
rd
s 

of
 t

ea
ch
er
s 

in
 s

er
vi
ce
. 

—
 

It 
wa
si
nf
or
me
d 

to
 

th
e 

Ca
se
s 

of
 
un
- 

| 
Co
mm
it
te
e 

by
 

th
e 

De
- 

to
uc
ha
bi
li
ty
 

| 
pa
rt
me
nt
 

th
at
 
tw

o 
08
56
5 

_
 

of
 
un
to
uc
ha
bi
li
ty
 

ar
e 

in
 

th
e 

no
ti
ce
 

ot
 

th
e 

De
pa
rt
me
nt
 

an
d 

bo
th
 

th
e 

ca
se
s 

ar
e 

un
de
r 

co
ns

id
er

at
io

n.
 

Th
e 

Co
m-
 

mi
tt
ee
 
re
co
mm
en
d 

th
at

 
th

es
e 

ca
se
s 

ma
y 

be
 

de
ci
de
d 

at
 
th
e 

ea
rl
ie
st
 
an

d 
th
e 

da
fa
ul
te
rs
 

be
 

se
rv
ed
 

wi
th
 
re
qu
ir
ed
 
pu
ni
sh
me
nt
 

un
de
r 

in
ti
- 

ma
ti
on
 

to
 
th
e 

Co
mm
it
te
e.
 

Pe
rc

en
ta

ge
 

(i)
 
No
 
fu
rt
he
r 

ac
ti
on
 

is 
re
qu
ir
ed
 

(ii
) 

Ca
se
 
wa

s 
di
sm
is
se
d 

on
 
7-
12
-8
3 

in
 
fa
vo
ur
 

of
 

Sh
. 

P
a
w
a
n
 
K
u
m
a
r
 

Ja
in
 

No
 

ac
ti
on
 

15 

re
qu
ir
ed
 

to
 

be
 
ta
ke
n 

fu
rt
he
r.
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Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
, 

po
si

ti
on

 



L
A
B
O
U
R
 

D
E
P
A
R
T
M
E
N
T
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

Ac
ti
on
 

ta
ke

n 
by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Fu
rt
he
r 

ob
se
r-
 

va
ti
on
 

of
 

th
e 

C
o
m
m
i
i
t
e
e
 

1 
2 

3 

Th
e 

de
pa

rt
me

nt
 
su

pp
li

ed
 

li
st
s 

of
 
Ca

dr
ew

is
e 

de
ta

il
s/

 
br
ea
ku
p 

of
 

th
e 

po
st

s 
as
 
on
 

St
h 

Fe
br

ua
ry

, 
19
79
 
as
al
so
 

wi
th
 

ef
fe

ct
 

fr
om

 
9t

h 
Fe

br
ua

ry
, 

19
79
 

to
 

31
 

st 
Ma

rc
h 

19
89

. 
Be
si

de
s,
 

th
e 

de
pa

rt
me

nt
 

al
so

 
su

pp
li

ed
 

a 
St
at
em
en
t 

sh
ow

in
g 

th
e 

po
si

ti
on

 
re
ga
rd
in
g 

re
pr

es
en

ta
ti

on
 

of
 

Sc
he

- 
du
le
d,
 

Ca
st

es
 

in
 
Gr
ou
p 

‘A
’,

 
‘B
, 

‘C
, 

an
d 

‘D
’ 

se
rv
ic
es
 

as
 

on
 

31
 

st
 
Ma
rc
h,
 

1
9
8
9
 , 

Ca
dr
e-
wi
se
 

nu
mb
er
 

of
 
po
st
s 

an
d 

re
pr
es
en
ta
- 

ti
on
 

of
 

Sc
he
du
le
d 

Ca
st
es
 

4 

Af
te

r 
pe
ru
si
ng
 

th
e 

in
fo
rm
at
io
n 

su
pp

li
ed

 
by

 
th

e 
D
e
p
a
r
t
m
e
n
t
 

as
 

al
so
 

or
al
ly
 

ex
am
in
in
g 

th
em

, 
th
e'
 
Co

mm
it

te
e 

re
co
mm
en
d 

th
at
 

th
e 

va
ri

ou
s 

po
st

s 
in
 

di
ff

er
en

t 
gr
ou
ps
 

of
 

se
rv
ic
es
 

be
 

fi
ll

ed
 

up
 

in
 
su

ch
 

a 
wa
y 

so
 

th
at
 

th
e 

ri
gh

ts
 

of
 

th
e 

Sc
he
du
le
d 

Ca
st

es
 

ar
e 

pr
es
er
ve
d 

in 
ac
co
rd
an
ce
 

wi
th
 

th
e 

in
st
ru
ct
io
ns
 

is
sm
ed
 

by
 

th
e 

Go
ve

rn
me

nt
 

in
 

th
e 

ma
tt

er
. 

Th
e 

Co
mm

it
te

e 
fu

rt
he

r 
re

co
mm

en
d 

th
at

 
फि
ट 

sh
or

tf
al

l 
in

 
va

ri
ou

s 
gr

ou
p 

ma
y 

be
 

wi
pe

d 
of

f 
wi

th
in

 
si

x 
mo
nt
hs
 

an
d 

th
e 

Co
mm

it
te

e 
be

 
al
so
 

in
fo

rm
ed

 
ab
ou
t 

th
e 

st
ep

s 
so

 
ta
ke
n.
 

Du
ri
ng
 

th
e 

or
al
 
ex
am
in
at
io
n,
 

it 
wa
s 

po
in
te
d 

ou
t 

by
 

th
e 

Co
mm
it
te
e 

th
at

 
th
e 

wo
rk
er
s 

in
 

va
ri
ou
s 

Fa
ct
or
ie

s 
ar

e 

Pa
ym
en
}:
 

of
 

wa
ge
s 

Sh
or

tf
al

l 
in

 
re

sp
ec

t 
of
 

on
e 

St
en
o-
ty
pi
st
 

fo
r 

SC
 

Ca
te
go
ry
 

ha
s 

al
re
ad
y 

be
en
 
co
mp
le
te
d.
 

So
 

fa
r 

as
 

sh
or

tf
al

l 
of
 

on
e 

Ju
nw

or
 

Sc
al

e 
St
en
og
ra
ph
er
 

in
 

SC
 

Ca
te
go
ry
 

is 
co
nc
er
ne
d.
 

On
 

th
e 

re
co
mm
en
da
ti
on
 

of
 

S.
S.
S.
 

Bo
ar
d,
 

on
e 

Sh
, 

R
a
m
 

Si
ng
h 

ha
d 

be
en

 
of

fe
re

d 
a
p
p
o
i
n
t
m
e
n
t
 ; 

he
 

jo
in
ed
 

wi
th
 

Sr
. 

As
st
t.
 

Di
re

ct
or

, 
In
du
st
ri
al
 

Sa
fe

ty
 

& 
He
al
th
 

on
 

19
-4

-9
4 

bu
t 

re
qu

es
ie

d 
th

e 
co

nc
er

ne
d 

of
fi

ce
r 

th
at

 
he
 

is 
wo

rk
in

g 
in
 

th
e 

Po
li
ce
 

De
pt
t.
 

an
d 

af
te

r 
be
in
g 

re
li
ev
ed
 

fr
om
 

th
e 

Po
li

ce
 

De
pt
t.
 

he
 

wi
ll
 
jo
in
 

th
e 

La
bo
ur
 

De
pt
t.
 

on
 

re
gu
la
r 

ba
si

s.
 

He
 

ha
s 

be
en
 

di
re
ct
ed
 

to
 

jo
in
 

th
e 

De
pt
t,
 
i
m
m
e
d
i
a
t
e
l
y
 

an
d 

on
 

hi
s 

jo
in

in
g 

sh
or

t 
fa

ll
 

wi
ll
 

be
 
co
mp
le
te
d.
 

In
 

ca
se
 

he
 

do
es

 
po
t 

jo
in

 
an
ot
he
r 

SC
 
Ca
nd
id
at
e 

fr
om

 
th
e 

S.
3.
 

Bo
ar
d 

wi
ll
 

be
 

re
qu
is
it
to
ne
d 

to
 

co
mp
le
te
 

th
e 

sh
or
tf
al
l.
 

Fo
ur
 

po
st
s 

of
 

La
bo
ur
 

Of
fi
ce
rs
 

al
on
gw
it
h 

th
ei
r 

su
pp
or
ti
ng
 

st
af
f 

ba
ve
 

be
en
 

fi
ll
ed
 

up
 

पा
 

pu
rs
ua
nc
e 

of
 

th
e 

re
co
mm
en
da
ti
on
 

of
 

th
e 

co
m-
 

mi
tt
ee
, 

po
si
ti
on
in
g 

of
 

th
e 

st
af
f 

is 
by

 
an
d 

la
rg

e 

Th
e 

C
o
m
m
i
t
t
-
 

ee
 
wo
ul
d 

li
ke

 
to
 
k
n
o
w
 

th
e 

la
te
st
 

 p
os

i-
 

ti
on
. 

Th
e 

C
o
m
m
i
t
-
 

te
e 

w
o
u
l
d
 

li
ke

 
10

 
kn

ow
 

th
e 

la
te

st
 
po

si
ti

on
. 
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by}
 

4 

ge
tt

in
g 

th
ei
r 

fu
ll
 

wa
ge
s.
 

Th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
s 

in
fo
rm
ed
 

th
at
 

it 
is 

on
e 

of
 

th
e 

fu
nc

ti
on

s 
of
 

th
e 

La
bo

ur
 

In
sp

ec
to

rs
/L

ab
ou

r 
Of

fi
ce

rs
/L

ab
ou

r 
Co
mm
us
si
on
er
 

to 
se

e 
th
at
 

no
 

di
sc

ri
mi

na
ti

on
 

1s 
ma
de
 

am
on

gs
t 

th
e 

em
pl
oy
ee
s 

wi
th
 

re
ga
rd
 

to 
th

e 
pa

ym
en

t 
of
 

wa
ge
s 

an
d 

al
so
 

th
at
 

fu
ll
 
wa
ge
s 

ar
e 

pa
id
 

to
 

th
e 

wo
rk

er
, 

it 
wa
s 

al
so

 
in

fo
rm

ed
 

th
at
 

on
 

th
e 

pa
y 

da
y,

 
fa

ct
or

le
s 

ar
e 

al
so

 
be

in
g 

ch
ec

ke
d 

by
 

th
e 

in
sp

ec
to

ra
te
 

st
af

f.
 

It 
wa
s 

fu
rt

he
r 

in
fo
rm
ed
 

by
 

th
e 

de
pa

rt
me
ni

al
 

re
- 

pr
es
en
ta
ti
ve
s 

th
at
 

ac
co

rd
in

g 
to
 

th
e 

n
o
r
m
s
 

fi
xe
d 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

th
ey

 
ha

ve
 

no
t 

be
en
 

sa
nc
- 

ti
on
ed
 

th
e 

re
qu
ir
ed
 

nu
mb
er
 

of
 

po
st
s 

in 
di
ff
er
en
t 

ca
dr
es
. 

Th
e 

Co
mm

it
te

e 
ob

se
rv

ed
 

th
at

 
in

 
Vi
ew
 

of
 

th
e 

in
du
st

ri
al
is
at
io
n 

in
 

th
e 

St
at
e 

85
 

al
so
 

th
e 

in
cr
ea
se
 

in 
th
e 

nu
mb

er
 

of
 

in
du

st
ri

es
 

al
on

gw
it

h 
th

e 
la

bo
ur

, 
th
e 

pr
ob
le
ms
 

of
 

la
bo
ur
er
s,
 

ha
ve

 
in
cr
ea
se
d 

ma
ni
fo
ld
. 

Th
e 

Co
mm
it
te
e,
 

th
er

ef
or

e,
 

re
co
mm
en
d 

th
at
 

th
e 

de
pa
rt
me
nt
 

sh
ou

ld
 

be
 

pr
o-
 

vi
de
d 

wi
th
 

ad
eq
ua
te
 

st
af
f 

by
 

th
e 

Go
ve
rn
me
nt
 

so
 

th
at
 

th
e 

in
sp

ec
ti
on
s 

in
 
va

ri
ou

s 
fa
ct
or
ie
s 

ar
e 

ca
rr

ie
d 

ou
t 

in 
a 

pr
op
er
 

wa
y,
 

es
pe

ci
al

ly
 

in 
vi
ew
 

of
 

th
e 

fa
ct
 

th
at
 

fo
ur
 

ne
w 

Di
st
ri
ct
s 

ha
ve

 
be
en
 

ca
rv

ed
 

ou
t 

wh
er
e 

ad
di
ti
on
al
 

po
st
s 

ar
e 

re
qu
ir
ed
 

to 
be
 

sa
nc
ti
on
ed
 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
.
 

~ 
Th
e 

C
o
m
m
i
t
t
e
e
 
r
e
c
o
m
m
e
n
d
 

Se
rv
ic
e 

Ru
le
s 

| 
|t
ha
t 

th
e 

ma
tt
er
 

wi
th
 

re
ga
rd
 

—
—
 

lto
 

th
e 

fi
na
li
sa
ti
on
 

of
 

th
e 

Se
rv
ic
e 

Ra
le
s 

m
a
y
 

be
 

pe
rs
ue
d 

wi
th
 

th
e 

Go
ve
rn
- 

me
nt
 

so
 

th
at
 

th
es
e 

ar
e 

fi
na
li
se
d 

wi
th
in
 

tw
o 

mo
nt
hs
 

as
 

as
su
re
d 

by
 

th
e 

de
pa
rt
me
nt
al
 

re
pr
e-
 

se
nt
at
iv
es
, 

un
de
r 

in
ti
ma
ti
on
 

to
 

th
e 

Co
mm
it
te
e.
 

—
 

sa
ti
sf
ac
to
ry
. 

Ho
we
ve
r,
 

ef
fo

rt
s 

ar
e 

on
 

af
fo

t 
to 

ge
t 

2—
3 

mo
re
 

po
st
s 

of
 
La
bo
ur
 

Of
fi
ce
rs
 

sa
nc
- 

ti
on
ed
 

to
 

 f
ur
th
er
 

st
re
ng
th
en
 

th
e 

ड
ॉ
 

po
si
ti
on
. 

_
A
s
 

al
re

ad
y 

in
ti

ma
te

d 
th
e 

su
pp

or
ti

ng
 

st
af
f 

wi
th
 

La
bo

ur
 

Of
fi

ce
r,

 
Ku
ru
ks
he
tr
a 

ha
s 

be
en

 
po

st
ed

. Si
mi

la
rl

y 
a 

st
en
o-
ty
pi
st
 

wi
th
 

We
lf

ar
e 

Of
fi

ce
r 

(W
) 

Fa
ri

da
ba

d 
ha

s 
al
so
 

be
en

 
po

st
ed
. 

Se
rv
ic
e 

Ru
le
s 

of
 
Gr
ou
p 

‘A
’ 

an
d 

‘D
’ 

ar
e 

in
 

pr
oc
es
s 

at
 

th
e 

fi
na
l 

st
ag
e 

an
d 

ar
e 

li
ke
ly
 

to
 

be
 

no
ti
fi
ed
 

in
 

th
e 

ne
ar
 

fu
tu

re
. 

Th
e 

C
o
m
m
i
t
-
 

te
e 

wo
ul
d 

li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
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T
H
E
 
H
A
R
Y
A
N
A
 
S
T
A
T
E
 
F
O
R
 
T
H
E
 
P
R
E
V
E
N
T
I
O
N
 
A
N
D
 
C
O
N
T
R
O
L
 

OF
 
W
A
T
E
R
 
P
O
L
L
U
T
I
O
N
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 
th
e 

C
o
m
m
i
t
t
e
s
 

Ac
ti
on
 
ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Fu
rt
he
r 

ob
- 

se
rv

at
io

n 
of

 
th
e 

C
o
m
-
 

mi
tt
ee
 (32] 

Ca
dr

ew
is

e 
st
re
ng
th
 

Af
te

r 
pe
ru
si
ng
 

th
e 

of
 
Bo
ar
d 

an
d 

in
fo
rm
at
io
n 

su
pp
li
ed
 

by
 

re
pr
es
en
ta
ti
on
 

th
e 

Bo
ar
d 

th
ro
ug
h 

th
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b
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st

s,
 

fi
ll
ed
 

up
 
po

st
s,

 
po
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P
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re
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at
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th
at
 

th
es
e 

va
ca
nc
ie
s 

ar
e 

fi
ll
ed
 

up
 

by
 

ap
po
in
ti
ng
/ 

pr
om
ot
in
g 

pe
rs
on
s 

be
lo
ng
in
g 

to
 
re
se
rv
ed
 

ca
te
go
- 

ri
es
. 

Th
e 

Co
mm
it
te
ce
 

wo
ul
d 

li
ke

 
to
 

kn
ow
 

th
e 

ac
ti
on
 

ta
ke
n 

पा 
th
is
 

re
ga
rd
. 

On
e 

po
st
 

of
 

De
pu
ty
 

Ma
na
ge
r/
Di
st
t.
 

Ma
na
ge
r 

ha
s 

be
en
 

fi
ll
ed
 
up
 

fr
om
 

th
e 

ca
nd
id
at
e 

of
 
5.
0.
 

ca
te
go
ry
 

& 
as
 

su
ch
 

th
e 

sh
or
tf
al
l 

ha
s 

be
en
 

wi
pe
d 

ou
t.
 

As
ex
pl
ai
ne
d 

ea
rl
ie
r,
 

th
is
ca
dr
e 

ha
s 

be
en
 

fr
oz
en
. 

No
 

re
cr
ui
tm
en
t 

is 
to
 

96
 

ma
de
 

in
 

fo
tu
re
. 

No
 

re
cr
ui
tm
en
t 

on
 

th
is
, 

po
st
 

ha
s 

be
en
 

ma
de
 

so
 

fa
r.
 

As
 

an
d 

wh
en
 

th
e 

re
cr
uj
tm
en
t 

be
 
ma
de
, 

th
e 

4t
h 

po
st
 

wi
ll
 

be
 

fi
ll
ed
 

up
 

fr
om
 

th
e 

ca
nd
id
at
e 

of
 
S.
C.
 

ca
te
go
ry
. 

Cl
er
ks
 

To
 

wi
pe
 
ou
t 

th
e 

sh
or
tf
al
l 

in
 

th
e 

ca
dr
e 

of
 

Cl
er
ks
 

th
e 

po
st
s 

we
re
 

ad
ve
rt
is
ed
 

& 
ty
pe
 

te
st
/ 

in
te
rv
ie
w 

wa
s 

he
ld
. 

7 
ca
nd
id
at
es
 

of
 

S. 
C.
 

ca
te
go
ry
 

कट
ा 

of
fe
re
d 

th
e 

ap
po
in
tm
en
t,
 

bu
t 

on
ly
 

3 
ha
s 

jo
in
ed
 

i 
Ha
fe
d.
 

No
w,
 

th
e 

ca
se
 

ha
s 

be
en
 

re
fe
rr
ed
 

to
 

Go
vt
. 

fo
r 

ob
ta
in
in
g 

th
e 

ap
pr
ov
al
 

of
 

Ho
n’
bl
e 

C.
M.
 

fo
r 

fi
ll
in
g 

up
 

th
e 

po
st
s.
 

Th
e 

ba
ck
-l
og
 

wi
ll
 

be
 

co
mp
le
te
d 

as
 

an
d 

wh
en
 

th
e 

ap
pr
ov
al
 

of
 

th
e 

Go
vt
. 

is 
re
ce
iv
ed
. 

Fu
rt
he
r 

no
w 

R
C
S
 

ba
s 

co
nv
ey
ed
 

th
e 

ap
pr
ov
al
 

of
 

th
e 

Go
vt
. 

to
 

fil
l 

up
 

th
e 

po
st
s 

of
 

cl
er
ks
 

me
an
t 

fo
r 

S.
C.
 

ca
te
go
ry
 

by
 

ab
so
rp
ti
on
 

of
 

re
tf
en
ch
ed
 

cl
er
ks
 

of
 
Co
nf
ed
 

an
d 

ha
s 

de
si
re
d 

th
at
 

th
e 

sh
or
tf
al
l 

ma
y 

be
 

ca
rr
ie
d 

fo
rw
ar
d.
 

Th
e 

Co
m-
 

mi
tt
ee
 
wo
ul
d 

li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
. 
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In
. 

or
de
r 

to
 
cl
ea
r 

th
e.
 
ba
ck
-l
og
 

in
 

th
e 

ca
dr
e 

of
 

St
en
o-
ty
pi
st
, 

3 
po
st
s 

we
re
 

ad
ve
rt
is
ed
. 

N
o
w
 

th
e 

ap
pr
ov
al
 

of
 
Go
vt
. 

fo
r 

fi
ll
in
g 

up
 

th
e 

po
st
s 

of
 

St
en
o-
ty
pi
st
s 

is 
st
il
l 

aw
ai
te
d.
 

As
 

an
d 

wh
en
 

th
e.
 

ap
pr
ov
al
. 

15,
 

re
ce
iv
ed
, 

th
e 

ba
ck
-l
og
 

wi
ll
 

be
 

co
mp
le
te
d.
 

[ 
' 

1 

डल
ां
ण 

Sc
al
e 

St
en
og
ra
ph
er
 

At
pr
es
en
t,
 

no
 

po
st
of
 

Sr
. 

Sc
al
e 

St
en
og
ra
ph
er
 

is 
av
ai
la
bl
e.
 

As
 

an
d 

wh
en
 

th
e 

po
st
 

is 
av
ai
la
- 

ab
le
, 

th
e 

ba
ck
-l
oz
 

wi
ll
 

be
 

co
mp
le
te
d.
 

Fi
el
d 

In
sp
ec
to
r 

(J
r)
 

Th
e 

ap
pr
ov
al
 

of
 

Ho
n’
bl
e 

C.
 

M.
 

to
 

fil
l 

up
 

7 

po
st
s 

of
 

Fi
el
d 

In
sp
ec
to
r 

(
0
 

is
 

st
il
l 

aw
ai
te
d.
 

A
s
a
n
d
 

wh
en
 

th
e 

ap
pr
ov
al
 

is 
re
ce
iv
ed
, 

, t
he
 

ba
ck
-l
og
 

wi
ll
 

be
 

co
mp
le
te
d.
 

S.
 

O 
1 

No
 

el
ig
ib
le
 

Ac
co
un
ta
nt
 

‘B
’ 

gr
ad
e 

of
 

S.
C.
 

ca
te
go
ry
 

15 
av
ya
il
ab
le
 

fo
r 

pr
om
ot
io
n 

to
 

th
e 

po
st
 

of
 

S.
 

O.
 

6 
po
st
s 

of
 

S.
 

O.
 

ha
ve
 

be
en
 

ke
pt
 

va
ca
nt
 

an
d 

th
es
e 

wi
ll
 

be
 

fi
ll
ed
 

up
 

as
an
d 

wh
en
 

Ac
ct
t.
 

‘B
’ 

gr
ad
e 

be
lo
ng
in
g 

to
 

S.
 

C.
 

ca
te
go
ry
 

be
co
me
 

el
ig
ib
le
 

fo
r 

pr
om
ot
io
n.
 

Ac
co
un
ta
nt
 

‘B
’ 

Gr
ad
e 

No
 

Ac
co
un
ta
nt
 

‘C
’ 

Gr
ad
e 

be
lo
ng
in
g 

to
 

SC
 

ca
te
go
ry
 

is 
av
ai
la
bl
e 

fo
r 

pr
om
ot
io
n 

to 
th
e 

po
st
 

of
 

Ac
co
un
ta
nt
 

‘B
’ 

gr
ad
e.
 

Fu
rt
he
r,
 

po
st
 

ha
ve
 

७
१
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[ 

b:
en
 

ke
pt
 
va
ca
nt
. 

As
 
an
d 

wh
en
' 

el
ig
ib
le
 

Ac
co
- 

un
ta
nt
 

‘C
’ 

gr
ad
e 

be
lo
ng
in
g 

to
 

SC
 

ca
te
go
ry
, 

b:
co
me
 

av
ai
la
bl
e,
 

th
es
e 

po
st
s 

wi
ll

 
95
 

fi
ll
ed
 

up
 

by
 
pr
om
of
io
n 

Ac
co
un
ta
nt
 

‘C
’ 

Gr
ad
e 

To
 

wi
pe
 

ou
t 

th
e 

ba
ck
-l
og
, 

6 
po
st
s 

of
 
th
e 

Ac
co
u-
 

ta
nt
 

‘C’ 
gr
ad
e 

of
 
SC
 

ca
te
go
ry
, 

we
re
 

ad
ve
rt
is
ed
 

Th
e 

ma
tt
er
 

wa
s 

re
fc
rr
ed
 

to
 

th
e 

Go
vt
. 

fo
r 

se
ek
— 

in
g 

ap
pr
ov
al
 

of
 
th
e 

Ho
n’
bl
e 

C.
M.
 

fo
r 

fi
ll
in
g 

up
 

th
e 

po
st
s.
 

N
o
w
 

th
e 

RC
S 

ha
s 

co
nv
ey
ed
 

th
e 

ap
pr
ov
al
 

of
 

Go
vt
. 

to
 

fil
l 

up
 

6 
po
st
s 

of
 
Ac
ct
ts
. 

‘C
’ 

gr
ad
e 

(r
om
 

am
on
gs
t 

th
e 

re
tr
en
ch
ed
 

em
p-
 

lo
ye
es
 

of
 
Co
nf
ed
 

an
d 

th
at
 

ba
ck
-l
og
 

ma
y 

be
 

ca
rr
y 

fo
rw
ar
d 

wh
ic
h 

ma
y 

96
 
co
mp
le
te
d 

10 
th
e 

su
bs
cq
ue
nt
 

ye
ar
s.
 

' 

Ma
na

ge
r 

‘B
’ 

Gr
ad

e 

Th
e 

en
qu
ir
y 

pe
nd

in
g 

ag
ai

ns
t 

Sh
. 

J.
 

S.
 

Bh
on
sl
e.
 

Ma
na
ge
r 

‘C
’ 

gr
ad
e 

ha
s 

no
t 

be
en
 

fi
na
li
se
d 

so
 

fa
r.
 

Th
e 

ba
ck
-l
og
 

wi
ll
 

be
 

co
mp
le
te
d 

by
 
pr
om
o-
 

ti
on
 

as
 

an
d 

wh
en
 

th
e 

di
sc
ip
li
na
ry
 

pr
oc
ee
di
ng
s 

ag
ai
ns
t 

Sh
. 

Bh
on
sl
e,
 

ar
e 

fi
pa
li
se
d 

Ma
na
ge
r 

Ri
ce
 

Mi
ll
s 

: 

Th
e 

re
cr
us
tm
en
t 

to
 

fil
l 

up
 

th
e 

po
st
s 

of
 
Ma
na
ge
r 

Ri
ce
 
Mi
ll
s 

in
 

th
e 

sc
al
e 

of
 

Rs
. 

16
00
-2
66
0/
- 

wa
s 

m
a
d
e
 

1n
 

th
e 

ye
ar
 

19
79
. 

It
 
98
5 

be
zn
 

de
ci
de
d 

to
 

fr
ee
ze
 

th
e 

ca
dr
e 

of
 

Ma
na
ge
r,
 

Ri
ce
 

Mi
ll
s.
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St
or

e 
Ke
ep
er
/G
od
ow
n 

Ke
ep
er
 

Th
e 

re
po
rt
 

of
 
Co

mm
it

te
e 

co
ns
ti
tu
te
d 

fo
r 

th
e 

re
-d

ra
ft

in
g 

of
 
C
o
m
m
o
n
 

Ca
dr
e 

Ru
le
s,
 

19
88
 
wh

ic
h 

in
cl
ud
es
 

th
e 

me
rg
er
 

of
 

va
ri
ou
s 

ca
dr

es
, 

is 
st

il
l 

aw
ai
te
d.
 

As
 

an
d 

wh
en
 

th
e 

ca
dr

es
 

ar
e 

me
rg

ed
, 

th
e 

sh
or

tf
al

l 
wi
ll
 

be
 
co
mp
le
te
d.
 

H
e
a
d
 

Mi
st

ri
 

Si
nc
e 

ag
ai
ns
t 

th
e 

sa
nc
ti
on
ed
 
st
re
ng
th
 

of
 

14
 
po
st
s,
 

15
 

pe
rs

on
s 

ar
e 

al
re

ad
y 

in
 

po
si

ti
on

, 
no
 
va
ca
nc
y 

is
 

av
ai

la
bl

e 
fo
r 

ma
ki
ng
 

th
e 

sh
or
tf
al
l 

go
od
. 

As
 

an
d 

wh
en
 

th
e 

va
ca

nc
y 

1s 
av

ai
la

bl
e,

 
th
e 

sh
or
tf
al
l 

wi
ll
 

be
 

eo
mp
le
te
d.
 

As
si

st
an

t 
Mi

st
ri

 

]ु 
Si
nc
e 

th
er

e 
15 

no
 
de
ma
nd
 

of
 
As
si
st
an
t 

Mi
st

ri
, 

th
e 

po
st
 

ca
n 

no
t 

be
 
fi
ll
ed
 

up
. 

As
 

an
d 

wh
en

 
th

er
e 

is 
de
ma
nd
 

th
e 

ba
ck
-l
og
 

wi
ll
 

be
 

co
mp
le
te

d.
 

Se
p 

Op
cr

at
or

 

As
 

th
e 

Pl
an

ts
 

ar
e 

ru
nn

in
g 

in
 

10
55
 
an

d 
du

e 
to

 
un
de
r-
ut
il
is
at
io
n 

of
 

th
es

e 
pl

an
ts

, 
th
er

e 
is 

no
 

d
e
m
a
n
d
 

to
 

fil
l 

up
 

th
is
 

po
st
. 

Qi
l 

Mi
ll
 
Op
er
at
or
 

—
d
o
—
 

J.
E.
 Th

e 
pr

op
os

al
 

fo
r 

re
vi
va
l 

of
 t

hr
ee
 
po

st
 

of
 J

.E
. 

is 
un
de
r 

co
ns

id
er

at
io

n.
 

As
 

an
d 

wh
en
 

th
e 

pr
o-
 

po
sa

l 
is 

ma
te
ri
al
iz
ed
 

an
d 

th
e 

ap
pr
ov

al
 

fr
om
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; 
Th

e 
C
o
m
m
i
t
t
e
e
 

ha
ve
 

Pr
om

ot
io

na
l 

’]
 

ob
se

rv
ed

 
af
te
r 

pe
ru
si
ng
 

th
e 

Av
en
ue
s 

| 
C
o
m
m
o
n
 

Ca
dr

e 
Ru
le
s,
 

19
88
, 

of
 

th
e 

Ha
ry
an
a 

St
at

e 
Co

op
er

at
iv

e 
Su
pp
ly
 

& 
Mj

ar
ke

tm
g 

Fe
de
ra
ti
on
 

Li
mi

te
d 

th
at
 

th
er

e 
ar
e 

a 
n
u
m
b
e
r
 

of
 

ca
te
go
ri
es
 

fo
r 

wh
ic

h 
no

 
p
r
o
m
o
t
i
o
n
a
l
 

av
en
ue
s 

ex
is

t 
ei

th
er

 
fo

r 
th

e 
re

se
rv

ed
 

ca
te

go
ri

es
 

or
 

ge
me

ra
l 

ca
te

go
ri

es
. 

As
 

pe
r 

th
e 

Go
vt
. 

in
st
ru
ct
io
ns
 

is
su

ed
 

fr
om

 
ti

me
 

to
 

ti
me
 

an
d 

th
e 

co
ur

ts
 

ru
li

ng
s,

 
it 

ha
s 

be
en
 

se
tt

le
d 

th
at
 

if 
a 

pe
rs
on
 

at
 

th
e 

ti
me

 
of
 
pr

om
ot

io
ns

 
do
es
 

no
t 

po
ss

es
s 

th
e 

qu
al
if
ic
at
io
n 

pr
es
cr
ib
ed
 

fo
r 

di
re
ct
 

re
cr
ui
te
es
 

bu
t 

po
ss

es
s 

su
ff
ic
ie
nt
 

ex
pe

ri
en

ce
, 

he
 

ca
n 

be
 

co
ns
id
er
ed
 

fo
r 

p
r
o
m
o
t
i
o
n
 

pr
ov
id
ed
 

th
e 

mo
de
 

of
 

fi
ll
in
g 

up
 

th
e 

re
qu

ir
ed

 
po

st
s 

18 
by

 
pr

om
ot

io
n 

al
so

. 
Th

e 
Co
mm
it
te
e,
 

Go
vt
. 

15 
re

ce
iv

ed
, 

th
e 

ba
ck

-l
og

 
in

 
th

e 
ca
dr
e 

of
 

J.
Es

. 
wi
ll
 
be

 
co
mp
le
te
d 

. 

At
te
nd
an
ts
 

Du
e 

to
 
no

n-
av

ai
la

bi
li

ty
 

of
 
va

ca
nc

y 
th
e 

sh
or

t-
 

fa
ll
 
co

ul
d 

no
t 

be
 
co
mp
le
te
d.
 

It 
wi
ll
 

be
 
co
mp
le
te
d 

' 
as
 

an
d 

wh
en
 

th
e 

va
ca
nc
y 

15 
av
ai
la
bl
e.
 

El
ee

tr
ic

ia
n 

At
 
pr
es
en
t,
 

th
er

e 
is 

no
 
de
ma
nd
 

fo
r 

po
st

in
g 

of
 
El
ec
tr
ic
ia
n.
 

As
 

an
d 

wh
en
 

th
er
e 

is 
de
ma
nd
 

th
e 

ba
ck
-l
og
 

wi
ll
 

be
 
co
mp
le
te
d.
 

A 
Co

mm
it

te
e 

co
ns
ti
tu
te
d 

fo
r 

re
dr

af
ti

ng
 

of
 

C
o
m
m
o
n
 

Ca
dr

e 
Ru

le
s,

 
19
88
 

wh
ic

h 
in
cl
ud
es
 

th
e 

pr
om
ot
io
na
l 

av
en

ue
s 

of
 

va
ri

ou
s 

ca
dr

es
, 

is 
ex

am
in

in
g 

th
is

 
po
in
t.
 

As
 

an
d 

wh
en
 

th
e 

ma
tt

er
 

is 
fi
na
li
se
d,
 

ne
ce

ss
ar

y 
ac
ti
on
 
wi
ll
 

be
 

ta
ke

n.
 

Th
e 

C
o
m
m
i
-
 

tt
ee
 

wo
ul

d 
li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 

po
si

ti
on

. 
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th
er
ef
or
e,
 

is 
of
 

th
e 

vi
ew
 

th
at
 

Go
ve
rn
me
nt
 

sh
ou
ld
 

lo
ok
 

in
te
 

th
e 

Sa
rv
ic
e 

Ru
le
s 

an
d 

cr
ea
te
 

pr
om
ot
io
na
l 

av
en
ue
s 

fo
r 

th
e 

em
pl
oy
ee
s 

al
re
ad
y 

wo
rk
in
g 

in
 

th
e 
Ha
ry
an
a 

St
at
e 

Co
op
er
at
iv
e 

Sp
up
ly
 

an
d 

Ma
rk
et
in
g 

Fe
de
ra
ti
on
 

Li
mi
te
d 

so
 

th
at
 

th
ey
 

ca
n 

al
so
 

be
 

pr
om
ot
ed
 

wi
th
 

le
ss
er
 

qu
al
if
ic
a-
 

. t
io
ns
/e
xp
er
ie
nc
e 

th
an
 

th
at
 

of
 

थे 
di
re
ct
 

re
cr
ui
te
e.
 

Th
e 

Co
mm
it
te
e 

ma
y 

al
so
 

be
 

in
fo
rm
ed
 

ab
ou
t 

th
e 

ac
ti
on
 
ta
ke
n 

in
 

th
is
 

re
ga
rd
. 

Du
ri
ng
 

th
e 

co
ur
se
 

of
 

or
al
 

ex
am
in
at
io
n,
 

th
e 

de
pa
rt
- 

me
nt
al
 

re
pr
es
en
ta
ti
ve
s 

in
fo
rm
ed
 

th
at
 

th
e 

Go
vt
. 

ha
ve
 

is
su
=d
 

or
de
rs
 

to
 

ab
ol
is
h 

th
e 

po
st
s 

wh
ic
h 

घा
ट 

ly
in
g 

un
fi
- 

ll
ed
 

fo
r 

th
e 

la
st
 
th
re
e 

ye
ar
s.
 

It 
wa
s 

al
so
 
in
to
rm
ed
 

th
at
 

th
e 

ma
tt
er
 

is 
un
de
r 

co
ns
id
er
at
io
n 

an
d 

it 
15 

be
in
g 

wo
rk
ed
 

ou
t 

8९
 

to
 

h
o
w
 

m
a
n
y
 

po
st
s 

wi
ll
 

be
 

co
ve
re
d 

un
de
r 

th
e 

ab
ov
e 

or
de
r.
 

Th
e 

Co
mm
it
te
e 

r
e
c
o
m
m
e
n
d
 

th
at
 

to
 
1e
co
up
 
ba
ck
lo
g 

th
e 

ab
ov
e 

re
fe
- 

rr
ed
 

or
de
t 

ma
y 

no
t 

be
 

im
pl
em
en
te
d 

so
 

fa
r 

it 

re
la
te
s 

to 
re
co
up
in
g 

th
e 

sh
or
tf
al
l.
 

Ab
ol
it
io
n 

of
 

po
st
s 
e
 

F1
L 

(I
r)
 

Th
e 

ma
tt
er
 

ha
s 

be
en
 

re
fe
rr
ed
 

to
 

Go
vt
. 

fo
r 

cb
ta
mi
ng
 

th
e 

ap
pr
ov
al
 

of
 

Ho
n‘
bl
e 

C.
M.
 

fo
r 

fi
lu
ng
 

up
 

th
e 

po
st
. 

Ac
co
un
ta
nt
 

‘C
’ 

gr
ad
e 

Th
e 

ma
tt
er
 

ha
s 

be
en
 

re
fe
rr
ed
 

to
 

Go
vt
. 

fo
r 

ap
pr
ov
al
 

of
 

C.
M.
 

to
 

fil
l 

up
 

th
e 

po
st
s.
 

Fu
rt
he
r 

R
C
S
 

ha
s 

co
nv
ey
ed
 

th
e 

ap
pr
ov
al
 

of
 

Go
vt
. 

th
at
 

th
e 

va
ca
nt
 

po
st
s 

of
 

Ac
ct
ts
. 

‘C
’ 

gr
. 

me
an
t 

fo
r 

S.
C.
 

Ca
te
go
ry
 

be
 

fi
ll
ed
 

up
 

fr
om
 

am
on
gs
t 

th
e 

re
tr
en
ch
ed
 

Co
nf
ed
 
em
pl
oy
ee
s 

an
d 

ba
ck
lo
g 

ma
y 

be
 

ca
rr
ie
d 

fo
rw
ar
d 

in
 
su
bs
eq
ue
nt
 

ye
ar
s.
 

Cl
er
ks
 Th
e 

ma
tt
er
 

ha
s 

0८
6 

re
fe
rr
ed
 

to 
Go
wt
. 

fo
r 

se
ek
in
g 

th
e 

ap
pr
ov
al
of
 

Ho
n’
bl
e 

C.
M.
 

Ha
ry
an
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PROCEDURE FOR DEALING WITH THE TMPLEMENTATION OF 

THE RECOMMENDATIONS/OBSERVATIONS OF THE COMMITTEE 

ORNIBTESHE WELFARE OF SCHEDULED CASTES AND SCHEDULED 

(@) After 2 Report is presented to the 'Haryana Vidhan Sabha, 

coptes thercof will be forwarded by the Secretary, Haryana 

Vidhan Sabha directly to the Administrative Secretaries con- 

cerned with the subject matter of the Report ; 

(b) The Adminisirative Secretaries concerned with the subject 

matter of the Report will consider the recommcndations of the 

Committee on th: Welfare of Scheduled Castes and Scheduled 

Tribes, a copy of the letter being endorsed to the Head of 

Department concerned simultaneously, General recommenda- 

tions will be declt with in the Welfare of Scheduled Castes 

and Backward Classes Department .; 

(¢) The Heads of Department concerned shall furnish their com- 

menis on the reccommendations of the Committee on the Wel- 

fare of Scheduled Castes and Scheduled Tribes to the Adminis- 

{rative Secretary concerned on receipt of the Report of the 

Committee ; 

(d) The Administrative Department concerned will then take 

immediate steps for the implementation of the recommenda- 

11005 of the Committee concerning it. It will take the case 

to the Minister Incharge of the Department or the Council of 

Ministers as the case may be ; 

(¢) The cases in which the Admunistrative Department does not 

agree with the recommendations of the Committee will be 

forwarded 10 the Secretary, Haryana Vidhan Sabha, with 

datiled resasons for comments. Then Secretary, Haryana Vidhan 

Sabha will forward these comments to the Department of 

Welfare of Scheduled Castes and Backward Classes to examine 

such cases and offer their comments ; 

(f) The Administrative Department will then take immediate steps 

for arriving at a decision in such cases. It would take such 

cases to the Minister Incharge of the Department or to 'the 

Council of Mimsters, if necessary, for incorporating in'the 

Memorandum for the Council, the views of the Department 

of Welfare of Scheduled Castes and Backward Classes ; 

(g) After a decisicn has'been taken at the appropriate level, Ithe 

same will be communicated to the Secrectary, Haryana Vidhan 

Sabha by the Administrative Department with a copy to the 

Commissioner and Secretary to Govt., Haryana, Welfare of 

Scheduled Castes and -Backward Classes Department ; 

(h) Cases involving disciplinary action and financial and other 

irregularities shculd be placed before the Minister concerned 

or the Council of Ministers, -as the case may 06 even though 

the recommendation of the Committee on the Welfare of
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Scheduled Castes and Scheduled Tribes is proposed to be 

accepted. The cases involving financial irregularities will 

invariably be decided in consultation with the Finance 

Department ; 

(i) The Secretary, Haryana Vidhan Sabha will prepare a statement 

showing the action taken on the report of the Committee and 

place it before the Committee. Further comments of the 

Committee, if any, will be communicated to the Administra- 

tive Secretaries to the Government of Haryana for necessary 
action: 

The Vidhan Sabha Secretariat will maintain a list of outstanding 

recommendations of the Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes and periodically remind the Department concerned. 

A half yearly report ending ०0 30th June and 3lst December will be 

furnished by the 15th उपाए and 15th Janpuary to the Director, Welfare 

of Scheduled Castes and Backward Classes Department by the Heads 

of Departments/Adminstrative Secretaries about the implementation of 

the recommendations of the Committee. Every effort should be made 

by the Administrative Secretaries/Heads of Departments to eXpedite the- 

action on the recommendations/observations of the Commiitee and this 

work should be treated as a genmeral rule on “Top Prionty” basis. 

26285—H.V.S.—H.G.P., Chd.
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